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This case Stands pOStEd to this day 

for hearing and final disposal at the stage of 

admission. None from the side of the applicant 

present. Heard Shri A.K.BOse, learned Senior 

Standing COUne1 and also perused the pleadings. 
Applicant, an E.D.D.A1/H.C. at 

Belapadapatna Post Office had applied for the 
post of E.D.B.P,M. of that Post Office, which 

f eli V ac ant on account of ret ir em ant on 
superannuation of the r egul ar inc urnb ent • In 

this O.A. he has prayed for quashing the 

interview conducted on 4.5.1999 for the pO5t 

of EDBPM, Belapadapatna P.O. and to pass 
a)propriate orders directing the respondents 
to consider his case for regular absorption 
in that post of EDBPM. 

His grievance is that he being an 

EDD/MC of that Post Office, should have been 

preferez 	in the matter of appointment to the 
post of EDBPM. 

In the counter the Department point 

Out that the applicant is a plucked Matricula': 

and as such, has no eligibility for the post. 
Out of 17 applications including the applicant, 
on scrutiny one Shri S.K.Maharexia, an O.B.C. 

candidate was selected for the post. 
No rejoinder has been filed. 

Applicant is not a Matriculate. For 
selection to the post of EDBPM, one of the 

criteriW4y is that, a candidate applying for 
the post must be a Matriculate/H.S.C. pass. 

Since applicant is not having the minimwn 

educational qualification as required for 
selection to the post In question, it is not 

Open for him to question the selection. Further, 
as per E.D. Recruitment Rules, no interview 

is ever conducted for selection to the post 
of EDBPM and therefore, his first prayer for 

quashing the interview, which in fact was not 

conducted is held to be misconceivec3. 
In the result, therefore, we do not 

see any merit in this O.A. which is accordingly 
dirtissed. No costs. 
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